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It. R BHANDARI :A. ~.YOG 

· JJdm, Melflber Judicial Mer.obeL' 

. O.A. No. 179/2007- (Zahoor Mohd. vs. UOI & Ors. J . 
Date of order: 15.07.2008 ' · 

Mr. ~J.K. Khandelwal, counsel for applicant. 
Mr. S.alil Trivedi, counsel for respondents. 

Heard learned counsel for the parties. · 

Learned counsel for the applicant, afbar advancing 

arguments at some considerable length, submitS that he 

wants to withdraw this O.A. with liberty tQ reserve to 

him to file fresh O.A. for the same cause of action. 

In view of what has been stated above, the 

applicant is permitted to withdraw this O.A. with liberty 

reserved to the applicant to file fresh O.A. for the same 

cause of action. It will be . permissible for the 

reSpondents to raise all permissible objections as legally 

admissible in the.O.A. to be filed by the applicant. 
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